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IN THE CENT?AL ADMINIS TRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD: )

:?

I

0.A, 236/94.

)

Dt.

M

of Decision @ 11.7.94,

Mr. SuumyagKanta Chhottray

i

1. Union of

Secretary to Govt. of
Ministry of Environment & Forests
Paryavapan Bhavan, CG0 Complex

Us

India, rep. b¥ the
ndia,

todi Road, New Delhi,

2, The Prihcipal,
State forest Service Collecge,

New Foraest, Dehradun,
Utter Fradesh.

'
;
:

Counsel F@r

Couns=1 for

CORAM:

THE HON'BLE

THE HON'EBLE

.+ Applicant.

e+ Respondents.

the Applicant : Mr. S. Kanta Chhottray,
{Party=-inePerson] ( A7

pﬁﬁktSNT)

the Respondaents: Mr, V.B8himanna, 8881.C6SC.

SHRI A.V, HARIDASAN

SHRI A.B. GORTHI

MEMBER (JuDL.)

MEMBER (ADMN,)

.‘.2
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3.

4.

6.

'y-sl "

S.

Secretary to Govt. of India,
Ministry of Environments -& Forests,
Union &P India, Paryavaran Bhavan,
CGO Complex, Lodi Road,

New Delhi.

The Principal,

State Forest Service College,
New Forest, Oehradun,

Httar : Pradesh,

Ons copy to Mr.S.Kanta Chhottray, Party in person,
Asst. Chief Conservator of Forests(E),

0/0 The Principal Chief ranservater of Forests,
Aranya Bhavan, Saifabad,

Hyderabad.

Cne copy to Mr.V.Bhimanna, Addl.CGSC., CAT, Hyderbad.

Ohe copy to Library, CAT,- Hyderabad.,

Bne spare capye

YLKR

ProgRilay
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0A 236/94. Dt, of Order:11-7-94,

Ll

. . Laonoin,
(Order of the Divn. Bench passed b{ Hon'ble
sri A.V.Haridasan, Member (3) ).
« .
* ¥* *
The applicant is not prasent. The claim of the
Lo
applicant is for reimbursement of rent paid by the appli-

L M *

cant from 16-6-92 to 3gc§rgzxgﬂagdq13hpha lear ned counsel
for the Respondents has produced a copy of the order

P

dt.216-94 of-th; Guut:!nf Indi;,.ﬂinistry of Enuironment
and Forests indicating approval of the compstent’ autho-
rity for -mpayment of R,3,815/- to Sri S.K.Chottray, the
applicant as feimbursement of house rent for the period
from 16-6-82 to 30-9-92, A direction has been giuan to the
Director of Forest Education, in this letter to make the
payment after obtaining the proper proof of pgyment of
house rent by the applicant. In vew of this deuelnpmentl
we Pind that the application can now be disposed of with
proper direction to the Director of Fforest Education/to
make the payment to the applicant within a time frame.

In the resulg the aplication is disposed of directing the
Respondent Noc,2 to make the payment to the applicant as

have been approved by thse Ministry of Environment and

Forest, in its letter dt.2-6-94 within two months Prom th

date of receipt of this order. No order as to dosts
§ IR (,ﬁijr |
H

fJ(A.B.GDRT ) (A.V.HARIDASAN)
Member (A Member (3J)

0t. 11th July, 1994, -
Djctated in Ogen Court. ﬂ%y <
&77"74% y

Deouk, Regigte

avl/
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0A 236/94, . Dt, of Order:11-7-94,

(Order of the Divn., Bench passed b Hon'ble
Sri A.V.Haridasan, Member (J; )e

t

* * *

The applicant is not present. The claim of the
apnlicant is for reimbursement'gf rent paid by the appli-
g . .

cant Pram 16-6-92 to 30-9—92...Tpday!.£he learned counsel
for the Respondents.has!produced ; copy of the order
dt.2;5—94:;f th; Boutiiof Igdi;,.ministry of Enuironment
and Forests indicating approval of the competent’ autho-
rity for mpayment of k.3,815)- to Sri 5.K.Chottray, the
applicant as reimbursement of house rent for the period
from 16-6-92 to 30-9-92. A direction has been given to the
Director of forsst Education, in this letter to make the
payment after obtaining the proper proof of pgyment of
house rent by the applicant., 1In veu of this development
we find that the application can nouw be dispﬁsed of with
proper direction to the Director of forest Educatian/to
maks the payment to the applicant within a tims frame.

In the resulé ;ha aplication is disposed of directingthe
Respondent No,2 to make the payment to the applicant as

have b=en approved by the Ministry of Environment and

Forest, in its letter dt.2-6-84 within two months from the:

. . {
_ daie of Fqc%1pt of thls‘nrder. Nolgrder as to ﬂpstg,z’

CERIIFIED TO BE TRUE COM)

ALY |
Datef\a\..\:—:u:‘l.
Court Officer ’
-entral Acministrative Tribuna'
Hyderabizd Bench
Hyderabad,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0,A, 236/594. Dt, of Decision : 11.7.94.

Mr. Soumya Kenta Chhottrey .+ Applicant.
Vs

1. Uni:sir of India, rep. by the
Sec. :.ary to Govt. of indla,
Ministry of Environment & Forests
Paryavaran Bhavan, CGQ Complex
Lodi Road, New Delhi.

2. Thse Principsl, )
Stete forest Service Collecgs,
New fForest, Dehradun, _ :
Utter Pradesh. _ .. Respondents.

Counssl Por the Applicsnt : Mr. S. Kanta Chhottray ce AT
. QpartYuinapersDnb ¢ NO-; RIS CN )

Couns:=1 for the Respondents: Mr. V.Bhimanna, Addl,CGS3C.

CORAM:

THE HON'BLE SHRI A.Y., HARIDASAN memsER (JuDL. )

'

THE HON'BLE SHRI A.82. GORTHI MEMBER (ADMN.)

l.z

Y4



Copy Gor

-1. Secretary to Govlo of India,
ministry of Environments -& Forests,
Union ¢f Indis, Paryavaran Bhavan,
r3C Complex, Lodi Road,

Neuw Nelhi.
2., The Priocipal,
Stzte | .-oest Service College,
Meu For:st, Dehradun,
Uttzr . Pradesh,

3. Cnz zopy to Mr.S.Kanta Chhottray, Party in person,
isst, Chief Conservator of Forests{E),
g/0 The Principal Chisf Conservatcr of Forests,
Aranys Bhavan, Saifabad,
Hyderabzad.

4. Cne copy to Fr.V'.Bhimanna, 0dd1.C5o%Ce, CnTy Hyderbad.

SJ-Ghe copy to Library, CAT,- Hyder=had.

\9,/6%3 spere copye.

YLKR
"51&!7‘

Proghlan



